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None zppearad far the petitionsr, Shri P.F, Khurana, Counssl
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Wwas present on behalf af the respondents, As this is = very old ms
we consider it proper to peruse the recerds, hear the laarned coun
for the respondent and diepose of the matter on merita,
2, The patiticner has prayed in this case For s dirsction to the
respendent to assign him seniority in the grade of Assistant Divectos
{Grade IV} of the Indian Statistical Service u,e,f, 29.1%2,1976, th:
date on which his immediats junior belenging to same department was
promoted to the grade of Assistant Director, Shri Khurana, lesrned

counsel for the respondents, submitfed that on the basis of the moted
produced by the petitionmer it is clear thet the petitioner's claim
is barred by general principle of res dudicata, Tha petiticner hos
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preauced the copy of the judgemsnt af the High Court in Civii Writ
\/P@titiun No, 514 of 1980 filed by the petitioner, It is clesr From
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cleimed seniority with effect from the dste on which his
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was promoted which happemed to be 5,1,1977. The c

petitioner was rejected both on the ground theat the claim ia

stale as zlso cn the ground that he has no right to go on deputaclon
o d .
anwd alsou on the ground that whean his case Tor ad hoc promction to the
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post of Assistant Director was consideredititiaas found th
not found fit and suitable for such selection, The High Court

pointed cut that the only right of the petiticormer was for conzidera

of his case, which right has been respecied sshis cese was considersd

and he wWwas not promoted on th roeund that he was not Fit Tor the
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post at that time It 'is, therefora, clear that the claim of the
¥ . 3 s
patitiocner for promotion stands clezarly concluded by the judgement

of the Delhi High Court whese Jurisdicitien the petititner hao invokecd,

Hence; on the general principle of
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